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House Rent (o the Staff of Employ ces
Provident Fund Organisation

3411. SHRI 8. M, BANERJEE : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whetber House Rent allowance has
been sanctioned to the Staff of the Emplo-
yoes Provident Fund Organisation,

(b) if not, the reason for this abnor-
mal delay; and

(c) the steps taken by
for its expeditious sanction ?

Government

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
All employees of the Employees Provident
Fund Organisation are paid House Rent
Allowance as admissible to corresponding
categories of Central Goveroment servants.
Since however, they have no pool accom-
modation like Central Government emplo-
yees, orders have been issued recently
sanctioning additional House Rent Allo-
wance at 59 sbove the Central Govern-
mem ratos for employoes of (he Organisa-
tion stationed at Delhi, Calcutta, Madras
and Bombay with effect from the lst
November, 1968 and till such timo as a
certain amount of residential accommoda-
tion is provided by the Organisation
itself.

(b) and (c). Do not arise.

Development of Sugarcane

3412. SHRI D. N. PATODIA :
SHRI SITA RAM KESRI :

Will the Minister of FOOD AND
AGRICULTURE be p'eased (o state :

(a) whether the Ministry have drawn
up a scheme for the development of sugar-
cane during the Fourth Five Year Plan
period;

(b) if so, what is the total outlay pro-
posed with region-wise break-up; and

(¢) to what extent the production is
likely to go up by the end of the Plan
period ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY  DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes,
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(b) The total outlay under the Plan
has not so far been decided.

(c) The tentative target is 1,500 lakh
toones of sugarcane by the end of the
Fourth Five Year Plan period. But this
has not been finalised yet.

Quota of Maida for United Biscuit Company

3413. SHRI G. Y. KRISHNAN : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that the United
Biscuit Company, Ultadange Road, Cal-
cutta was licensed by the Director-General,
Technical Development and was recom-
mended a quota of 1200 tonnes of maida
per year;

(b) whether it is a fact that far from
actually allotting this quota to them even
the trial run quota was not given with the
result that the entire plant is lying idle
and labour employed is without any work;
and

(c) if so, the reasons for the non-allot-
meot of quota and the action which
Government propose to take in the matter
and prevent the loss of equipment and
production capacity and the labour from
going out of employment ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPFRATION (SHRI ANNASAHIB
SHINDE) : (a) M/s. United Biscuit
Company, Ultadange Main Road, Calcutta
is registered with the Directorate
General of Technical Development. The
D.G.T.D. recommended a monthly quota
of maida of 40 tonnes for ther.

(b) and (c). No trial run quota is
given by the Department of Food to any
biscuit factory. On the basis of represen-
tations received in July, 1967, a system
was introduced by the Government of
India for allocation of maida from selected
flour mills to such biscuit factories as
were either members of the FB.M.I
at that time or were registered with the
D.G.T.D. & that time, The United Biscuit
Company was not in the list supplied by
D.G.T.D. then. The Company shouid
therefore, approach the State Government
concerned for its requirements, as is being
dune by other such factorics.
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Bonus Paid to Workers in West Bengal

3314. SHRI BHAGABAN DAS :
SHRI B. K. MODAK :
SHRI MOHAMMAD ISMAIL :
SHRI GANESH GHOSH :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) names of the factories in West
Bengal which have paid bonus according
to the agreement arrived at between the
workers and the management since 1965:

(b) names of the factories which have
violated the agreement and have not paid
the bonus;

(c) whether Government have taken
any action against these factories;

(d) if so, the nature of action taken;
and

(e) if not, reasons therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (a)
and (b). There is no obligation on the
employers or workers to report to Govern-
ment about the payment/receipt of bonus
under the Bonus Act. No annual census
of employers is also conducted by Govern-
ment to ascertain such information. The
information is, therefore, not available
with the Government.

(c) to (e). Section 21 of the Payment
of Bonus Act, 1965, provides that where
any money is due to an employee by way
of bonus from his employer under a settle-
ment or an award or agreement, the em-
ployee himself or any other person duly
authorised by him can make an applica-
tion to the appropriate Government for
the recovery of the money due to him.
Information regarding the no. of such
applications received by the Government
of West Bengal and the progress of action
on these applications is being ascertained
from that Government.

Wage Board for Beedi Workers

3415. SHRI P. GOPALAN :

SHRI A. K. GOPALAN : .

SHRI K. RAMANI :
SHRI MOHAMMAD ISMAIL :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the minimum wage fixed for the
Beedi workers in different States ;





